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Mew Uelhl this the 2oth day af Hay, 2004

Hon’ble Shri Sarweshwar Jha, Member (A)

Frol o @arora.,
G40 late Shid R
Frow e <

S ar tmen .,
Darpardaanl

Gamb i,
KLy oon G

L Ly cant

(By fAdvooate ]

1. The Union of lndia Lhrough
The Chairman. Rallway Boairad,
Principal Secretary to Govi.
af India. Ministry of Hallways.,

ail Fhawan, Mew Celhi-ol

0 The Genasral Manader,
Morth Central Raillway,
&l lahabkac.

2. The Diwvisional Rad Lway

Morth Central Rallway.
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=1 For the applicant.

Heard  the loarned ocoun:
06 hasn been Tiled by thz applicant with a praver that Lhe

e amouin s G

Jdetallad in Para 4.18  of the O and also L 1

are placed gt AnnNexUres -5, e el

and fA-D.

2. The facts of the mathor., b iefly, are that thoe
applicant, who had initially Joined Morthern Railwaw L
L6y and  who o had rendered 854 years’ aerwLne LN Ehve

Nallways, before @ superannuated on O, 9L 199, has nal

besn  paid his retaoral Frer deducting tho amount oo

orgderad  to  be deduc from his DCRG wide arder of

the respondents dated 13110007 (Annexurs Al ) A W

\
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oicseirved that L porsnance of  Lhe order passed by Lhe
President  on the basiso of the repoirt of T Lorgpi iy
O e appoinbed  to nquire tnto bhe oharge e | Lad

agoeinst  Lhe applicant, his entiie DCRG was ordered Lo be

foarfedts arnct oalao aooub o of LB i nilg pansion P 2l
period ol Twer  yexaie Fooponden s wero el e e [
ralease Eiee obbrer amounts acoiuing Lo bhe applocant on

his  retironsnl. on superanndation.  The matter has o bean

< clexban bed

-

Tl Do TS Ly L aipplicant  wide

[

representations placed al Annexuras A3, A9 and f-5. I

alls of

sntations bhe applicant has given det

the amount which ars dus to him and should have been pand

) 4

by  the respondents on his relirament. [t is surpricing

that the applicant has not received any reply Trom  the

reaspondents a far,

5 Unictoor Dhese ol oudmstances o Do proper

O e

wou Lol e to dizoose this Of at the  admission stags

Tteslf with o direction to bhe respondents Lo conslder

the representations, which have already besn aubmi tted to
Fhem  oand hawve boeen ponding for ouibe somse time, togother

with Lhils Of treating it sz an additional representaticd
7

fhizm of  with referarng Lo e ana

and  dilspo
instructions on  Lhe subject by dssuing a  reasoned  andd
sppeaking o within o period of two months  foom he
date ol receipt of a copy of this order, Learrmed courmse |

this stage  has  cubmitied  that

Far  the  applicant o

alraady have @lain and, therefora, o muoh

shorbaer Lime e given Lo bhe respondeints to maks  Lhese

pavmearnts. This Pl e acnwsivdcrxacb ared e o de 1o
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ensure that thes respondents do not get any Turther reasaon

bt delay the payviment any longer, they are beling  allowad

i i e § oo - S A oy - N
two months time to consider and dispose of the matiter

G wWith this, the 08

( Sarweshwar Jha )
Hember (A)
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